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MR. CHAIRMAN : I shall put the
amendment first. The question is:

“That in the motion,—
for ‘calls upon tha Government of
India, to take appropriate counter
measures’

substitute—
‘recommends to the Government
to quit Commonwealth to high-
light the worst type ot racial dis-
crimination practised by UK."”

The motion was negatived.
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SHRI S. M. BANERIEE : Let them
have the racial discrimination,

MR. CHAIRMAN : The question is :

“That this House takes note of the
statement laid on the Table by the
Deputy Minister of External Affairs
on the 29th February, 1968 regard-
ing the Commonwealth Immigrants
Bill of the United Kingdom and calls
upon the Government of India to
take appropriate counter measures.”

The motion was adopted,

*AGREEMENT WITH
19.10 Hgs.

SHRI D. N. PATODIA (Jalore) :
Mr. Chairman, the interference of the
Soviet Government into the social and
political life of India has assumed very
large proportions and has reached the
climax now. The three forces of the
Soviet Government, the intelligence, the
press and the radio have combined to
launch an attack into the social and
political activities of the country, The
intelligence in the form of KGB, Radio
Peace and Progress and then Novosti
the press, these three forces have com-
bind together,

About one year before the last general
clections this campaign started and
it had been systematically and methodi-
cally conducted by the various forces of
the Soviet Union—intelligence, press and
radio. But, in spite of that, the Govern-
ment of India had been meekly submit-
ting to the hegemony of the Soviet
Union in the form of these three
forces—intelligence in the form of KGB,
radio in the form of Radio Peace and
Progress and Novosti in the field of the
press.

KGB. as you are aware, is an organi-
sation about which certain jnquiries were
made by the Home Ministry. Although
the reports have not been published, it
is well known that KGB has been inter-
fering in the affairs of India on a mass
scale. In the last elections, as many as
129 candidates were supported and
finance to an extent of over Rs, 1 crore
came into the election campaign of

‘NOVOSTI'

*Half-An-Hour Discussion.
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India from the Soviet Union. Here 1
want to refer to a book entitled
Moscow's Mand in India by Peter Sagar
P which says that USSR controls in India
‘as many as 18 daily aewspapers, 20
weekly newspapers and 12 fortightly
newspapers. This is the information in
the possession of the Home Ministry.
In spite of that, the Government has not
been able to take any effective steps.

Now I come to Radio Peace and Pro-
gress. This Radio Peace and Progress
was recently started by the Soviet Union
for the sake of convenience. They some-
times found it difficult to carry on their
campaigns through Moscow Radio, They
camouflaged it, they gave it the appear-
ance of an autonomous body and they
suid that this is a radio which is apart
from Moscow Radio, over which the
Russian Government has no control be-
cause it is an autonomous body, There-
fore whatever Radio Peace and Progress
says, over that the Russian Government
has no control.

In this way they started campaigning
against various governments, including
that of India. They openly supported
and opposed various political parties
during the last elections. They jnsulted
the very national honour by their pro-
paganda and their various broadcasts.
They went to the extent of comparing
Mahatma Gandhi with a person like
Menon. But all this was tolerated and
it was not only tolerated but it was re-
warded. In spite of all possible efforts
by the Government of India, Radio
Peace and Progress has not stopped this
campaign. We have been told that the
Government of India had made several
representations to this effect but in spite
of these representations the Government
is unable to do anything and those
people are carrying on.

In this respect I would go to the ex-
tent of suggesting that my hon. friend,
Shri K. K. Shah, has even gone to the
extent of misleading the House. I will
refer to starred question No, 193 re-
plied by him on the 21st February. The
question was —

“whether it is a fact that broadcasts

from Radio Peace and Progress and
Radio Moscow have been discussed
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with the Russian Prime Minister dur-
ing his recent visit to India; and if
so, the nature and outcome of the
talks 7"

The reply was :—

“No, Sir. The matter was taken
up earlier with the Soviet Foreign
Office by the Indian Embassy in
Moscow. The Soviet Government
have promised to give due considera-
tion. to our reactions to such broad-
casts.”
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In continuation of this, in reply to
another question, No. 457, on the 6th
March, that is, today, the hon. Minister
says :—

“The Soviet Foreign Office have
maintained that the broadcasting sta-
tion in question was autonomous and
the Soviet Government did not ex-
ercise any control over it, However,
since the matter was last represented
to the Soviet Foreign Office, no fur-
ther broadcasts have come to our ad-
verse notice.”

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH) : That is the External
Affairs Minister,

SHRI D. N. PATODIA : This is the
reply given by the hon. Minister on the
floor of the House. But the fact is that
in spite of this reply, Radio Peace and
Progress made broadcasts on the 22nd
February and 23rd February again in-
terfering into Indian political affairs and
in preparation of the next mid-term
elections again started campaigning. In
this respect I quote from the Hindustan
Times of today. It says:—

“With the likelihood of mid-term
polls in more than one State,
Moscow's Radio Peace and Progress
in its political commentaries on India
is switching to election campaigning
as it did for several months before
the last general elections.”

It further says :(—

“The first of the new broadcasts,

on Feb, 22, monitored here,"—
“here” means New Delhi—

“charged the Jan Sangh and its for-
mer President, Mr. Balraj Madhok,
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with conspiring to destroy parlh
mentary democracy in India.
alleged that the ‘reactionaries’ were
trying to impose a military dictator-
ship on India.”

This is how Radio Peace and Progress
is conducting even today. The broad-
casts were on 22nd and 23rd February
and this is the reply of the hon. Minis-
ter today on the 16th March stating
that no further broadcasts came to their
adverse notice.

Now I would like the hon. Minister
to examine this. Imagine All India
Radio broadcasting such news that one
Russian leader is bad and another good,
that this should be the political com-
plexion in Russia, what would be the
reaction of the Soviet Government to
it? Will they tolerate it? Therefore,
what has the Government of India done
about it ?

Regarding ownership, although they
say that it is an autonomous body, I
will quote the hon, Minister himself.
The hon. Minister, on the 20th Decem-
ber, 1967, had stated on the floor of the
House :—

“Whatever happened on the soil of
USSR, can anybody say that USSR is
not responsible ? That summarises the
correct position. Under the political
system prevalent in USSR, it is the
Government of USSR which is sup-
posed to sponsor everything that hap-
pens on the soil of Russia.”

This is the ownership, this is the con-
duct, this is the response and this is the
action of the Government,

Now, I come to Novosti,

This MNovosti. a demon, has assumed
three faces now. The first face is that
this Novosti is the sponsor of Radio
Peace and Progress. In this respect,
apart from quoting several newspaper
items on the floor of the House, I
quoted certain broadcasts by Radio
Peace and Progress monitored in
Sweden and in Germany, The hon.
Minister did not take care to examine
and verify the correctness of it and, be-
ing an advocate of a weak case, he
started dilly-dallying by saying that the
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language differs and that he did not
know where it has been monitored. We
have our Embassies there; we have all
arrangements there to verify.

SHRI K. K. SHAH : You are re-
opening the whole thing now.

SHRI D. N, PATODIA : Why should
we not be able to check and verify the
correctness of that? The first face of
Novosti is that they are the sponsors of
Radio Peace and Progress. The whole
world knows it; the entire press of the
world has announced it. But still our
Government say they are not the spon-
sors of Radio Peace and Progress. In
any case, whether it is Novostj or it is
the Radio Peace and Progress or it is
anything else, it is a part of the Soviet
Government institution., It is, at best,
the wing of the same Department. How
can you, therefore, possibly justify that
while the Radio Peace and Progress is
undertaking a regular campaign against
you, you support Novosti on the other
hand ?

The second face of Novosti which is
a very dirty and a very very unfortunate
face is the indulgence imto regular espio-
nage and subversive activities, What has
Novosti done ? Who are they ? In this
respect, again, on the floor of this
House, four illustrations have been
quoted where the representative of
Novosti have been expelled on some
specific charges of espionage and sub-
version, namely, in November, 1963,
Congolese Government expelled; in
April, 1966, Kenya Government ex-
pelled; in May, 1967, Columbia Govern-
ment expelled and in June, 1967, Ghana
Government expelled. Even then the
Minister did not take any care to varify
the correctness of it. We have our Em-
bassies at each of the places. The press
throughout the world has announced it.
But we are ignorant.

Then, the latest case is that on the
15th February, 1968, the Nairobi dailies
have anmounced that one Mr. Venyamin
Dimitriyevitch Zakharev, a senior repre-
sentative of Novosti bas been ordered
to leave Nairobi within 48 hours on
serious charges of espionage. It does
not stop there. They have established
that this Novosti is associated with
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'K.G.B. and that they act jointly and
operate from the same place.

I would now quote from Q. 1412 re-
plied by the hon. Minister on 21st
February with regard to these charges
which were levelled on the floor of the
House. The hon. Minister says :

“Certain newspaper reports to this
effect have been noticed. But Gov-
ernment have no information on the
truth or otherwise of the allegation.”

The world may know it; the entire press
of the world may know it. It may be
announced everywhere in several of the
‘countries of the world. But India
‘Government does not know it. This is
the competence and the intelligence of
the India Government. The press may
know it earlier. But India Government
will never know it, This is our effici-
ency. On this matter, the Government
‘has deliberately given a wrong informa-
tion by saying that they are not aware
‘of it. It cannot be so. If they are not
aware of it, then all your staff, the Em-
‘bassies there, are most incompetent and
they are not worth the penny that you
spend on them.

What is the third face? The third
‘face of Novosti, a demon, is as repre-
sented by the hon. Minister himself,
The third face of Novosti is that it is
a Government organisation of Russia
with whom the P.I.B. has entered into
an Agreement and the Agreement is for
the exchange of certain articles, back-
ground materials and photographs. This
is the third face of it. Now, the Gov-
ernment of India claims that this is to
the advantage of the Indian Govern-
ment. The advantage is that whereas in
case of India, it will be placed in the
library and it will be made available for
publication to whoever is interested,
case of Russia, all the material will be
published in the Russian papers. He
forgets that in the case of India, it is a
free press and in the case of Russia, it is
controlled press, Whatever be your
Agreement, the fact remains that the
Russian newspapers will carry only that
piece of news which passes their censor-
sh'ip and which meets with their appro-
val,
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It is an one-way traffic. Novosti had

been indulging in espionage and subver-
sive activities all over the world, and its
representatives have been expelled from
seven or eight countries, and it is with
this Novosti that India has entered into
an agreement, and thereby India has
given a licence to this organisation to
carry out espionage and subversive acti-
vities in this country. What advantages
have we got from this ?

In this respect also, I would like to
point out the exact position with regard
to the material supplied by the PIB to
Novosti. In reply to question No. 1413
the hon. Minister had said that PIB has
been informed by Novostj that it has
started circulating some of the material
supplied by PIB and details of the wutili-
sation of the PIB material are not avail-
able, So, only some of the material has
been circulated and we are not aware of
what those materials are. This clinches
the issue. Whatever we may supply to
them, they will only publish that which
suits them, whereas in our case, what-
ever we receive from Russia is not only
placed in the library but is made avail-
able to whosoever wants lo publish it.
In this manner, through this agreement,
the entire Soviet press will be carrying
out the activity of brainwashing on the
Indian people.

Now, 1 would deal with the circum-
stances of the signing of this agreement.
The hon. Minister has already said that
there was mo consultation. The agree-
ment was entcred into by Mr. Bharadwaj
with an organisation like the Novosti,
which is reputed for its espionage and
subversive activities, an agreement the
type of which has never been signed be-
fore, and which is one of the most un-
usual types of agreements. All of a
sudden on one fine morning, Mr.
Bharadwaj goes to Moscow for nego-
tiating, without the knowledge of the
Minister and without the knowledge of
the Cabinet and without the knowledge
of anybody. How peculiar it is! It
was not only that, but Mr. Bharadwaj
travelled from India to Moscow at the
cost of the Russian Government, which
is most unusual. The farc was paid by
the Russian Government and the agree-
ment was signed. Why was a departure
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made in this case ? We had the example
of the Voice of America agreement,
was another undesirable agreement but
which was very much less damaging
than this. Here, they are involved in
espionage activitics, but simply because
in the case of that agreement the Minis-
ter was not consulted and the Cabinet
was not consulted, the Minister had to
resign and the secretary was changed.
‘The least that could be done in this case
is that the agreement should be revoked,
and the secretary must be changed and
the Minister must be humble enough to
resign. This is the only thing that can
be done in this case, and we must learn
the lesson not to permit these foreign
agencies, this radio, this mtelligence
organjsation and this press to combine
themselves and interfere in the social
and political life of our country.

We are setting a very bad example
through this agrecment. We must learn
that we should not submit our national
honour in this manner before the foreign
countries. I demand that apart from
revoking this agreement, immediately,
there should be a full-fledged investiga-
tion to examine the circumstances, the
background, the reasons, the advantages
and disadvantages of the entire agree-
ment and the functioning of this trio,
namely the KGP, Novosti and Radio
Peace and Progress,
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SHRI D. C. SHARMA (Gurdaspur):
How many representatives of Novosti
are working in India, and are their
movements as suspicious as has been
described by Shri Patodia ? Also, what
material has the PIB got from the
Novosti agency so far and how it has
distributed it ? Also, what material has
the PIB sent to Novosti in Moscow, and
what use they have made of it ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH) : 1 have no hesitation in
saying that neither Radio Peace and
Progress nor an body outside this coun-
try has a right to criticise any person in
this country or any citizen of this coun-
try. I am one with my hon. friend in
voicing my resentment against any inter-
ference whatsoever by outside agencies
in the affairs of this country. Let us
seg what my friend Mr, Patodia has said.
1 am glad he has given me an opportu-
nity of discussing this question on the
floor of the House again so that if there
is any misapprehension it may be re-
moved. What is the method that the
PIB follows in distributing its own
material and receiving material from
other countries ? I receive material from

/
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the USIS, from the French embassy and
other embassies and from Russia also
and I keep them in the library, It is the
same for Novosti also. For the infor-
mation of my hon, friend I can cate-
gorically say this that even though the
agreement came into force from Ist
November. I am glad that my hon.
friend Prof. D. C. Sharma has asked a
question as we have not distributed to
anybody; we have not supplied to any-
body, The agreement is clear and I hope
my hon. friend Patodia reads the agree-
ment. The word ‘distribute’ is not in-
cluded in the agreement as an obligation
cast on me, The PIB of the Govern-
ment is not a distributing agency. It is
only giving out handouts and receives
handouts for the information of the
Government. May I ask Mr. Patodia :
is not every Embassy in this country
free to distribute material that it likes ?
Why should the PIB hand over material
to papers? The Embassy itself distri-
butes material to these papers; the
American Embassy, the Russian Em-
bassy, the British High Commission and
their Embassies distribute material to
the papers...
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Now let us see what is Novosti doing
in America. We receive material from
agencies like the British Information
Services, USIS, West Germany, Itlay,
Japan, etc. and these are kept in the
library. They also send material direct
to mewspapers, The special correspon-
dent of Amrit Bazar Patrika in his des-
patch dated 21st January of this year
says that the PIB-APN agreement can
be judged in its proper perspective if it
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is kept in view that the PIB is only one
of about 80 agencies and bureaus with
which the APN has entered into similar
agreements. He further gives a list
which includes the US news agency UPI.
He says that the newspapers and jour-
nals with which the APN has regular
contacts include among other; the
American magazine LOOK, one of the
most widely read West German maga-
zine. Bunte Illustrierte and the French
publication Paris Match which regularly
publishes APN colour photographs, and
that APN has also connection with the
publication of the Soviet journals, one of
which is Sputnik which is very widely
read in America and in England and
that it has handed over printing and cir-
culation of one of its latest publications,
the pretigious English-language maga-
zime Soviet Digest and also Sputnik to
the London Daily Mirror group; it has
also contacts with Washington Post and
New York Times in the United States
and the Tribune and Financial Times of
the United Kingdom. The ABC of the
United States jointly produced with APN
four half-hourly programmes three years
ago.

Now 1 can multiply these instances.
Do you want to be more Americanised
than the Americans ?

SHRI D. N. PATODIA : Where is
the necessity for this agreement in that
case? Why did you enter into that
agreement ? If a country like America
which from their point of view is the
best ideal of democracy in the world—
Why don't you have an agreement with
the American Government ?

SHRI K. K. SHAH : It is not neces-
sary. That is why, I told you as to
what we are doing with the material
that we have received. You had six
months. If I had sent to one newspaper,
you would have pointed it out to me.
And still, in the notice that you have
sent to the Secretariat of the Lok Sabha,
you have mentioned something. May
T read out to you what you have lgwen
in it? It is quite confusing. *“It is
apprehended that where as Russian
material is being regularly circulated by
the PIB..." Is this statemeat justified ?
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SHRI D, N, PATODIA : Why don't
you contradict it ?

SHRI K. K. SHAH : | have contra-
dicted it on the floor of the House,
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SHRI D. N. PATODIA ;: Why did
you enter into this agreement ?

SHRI K. K, SHAH ; I will coms to
that. Because you are not able to find
out the reason why I have entered into
the agreement, does it entitle you to go
on ad infiniturn making statements ?
What you have said, on facts, is absolu-
tely incorrect. I do not use harsh words.
I have on the floor of this House made
it abundantly clear that that material has
never been circulated, and still, as late
as in this notice, you go on accusing me
that I have been circulating it and mak-
ing it understood that something very
wrong has been done. On the contrary,
I am extremely happy at one thing:
that you have fallen in line with me, I
have been all along taking the attitude
on the floor of this House, and I have
said, why do you want to concede the
assertion of the Government of the
USSR that Peace and Progress is an
autonomous body—

SHRI D. N, PATODIA : I am sorry
you are not replying to any of my
points.

SHRI K. K. SHAH : If you do not
find it convenient, T am helpless. But
what is convenient to you alone cannot
be given. What is convenient and what
is correct should be given. And from
this point of view, what is the case that
my hon. friend has built up? He has
brought in other things. Of course he
is ready to add to his argument as much
as he likes, but on the first thing that he
said, or conceded, I am extremely happy
that he said this. I am now dealing with
what he says. “The USSR centrols
every thing that happens”—he has quot-
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ed me. I am happy that at least a time
has come when Mr. Patodia has agreed
with my view and has quoted me, There
could not have been a greater justifica-
tion of the stand that I took all these
days than the one quoted by Mr.
Patodia and the time has come when
Mr, Patodia falls in line with what I had
said. Why do you say it is an autono-
mous body when the Government of the
USSR says that jt is an autonomous
body 7 1 entirely agree with that—what-
ever happens on the soil of the USSR,
whether it is Novosti or Peace and Pro-
gress or anything else in the system that
is prevalent, the Government of USSR
is responsible. I wish he had taken that
also from what Mr. Masani has said on
the floor of this House, Still, you want
to harp upon the same. Mr, Masani
had said,—"All these are facts of the
same dictatorship. Article 126 of the
Soviet Constitution very frankly lays
down that the party is the leading core
of all organisation—both public and
State”. That is the attitude. Unless we
take up that attitude, how do we ap-
proach the Government of the USSR
for the type of propaganda that Peace
and Progress is carrying on ? If you con-
cede the point that Novosti was respon-
sible, I have no objection. If you like I
will concede it. But does it help you ? It
does not help you, because you cannot
approach the Government of thc USSR
for what Radio Peace and Progress
says. (Interruption).

SHRI BAL RAJ MADHOK (South
Delhi) : You did protest, but was it
taken seriously ? Did they concede your
point ?

SHRI K. K. SHAH: I am coming
to that. We come to a stage where
our entirc relationship with  the
USSR Government has to be looked
at while dealing with this point. If
there are some points on which they do
not agree With us, just as there are some
points on which the Government of
USA or the Government of Japan or of
Great Britain do not agree with us, it is
the totality of the relationship that is
built up that is to be taken into comsi-
deration, You may not agree with one
or two points, but let us look at it in
the context of the totality of the rela-
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tionship, whether it is the Government
of USA or the Government of USSR:
If _there are some minor or even major
points on which they do not agree with
us, still so long as we have friendly re-
lations, we can go on persuading them.

My friend pointed out what happen-
ed on 22nd February, Whether the
reply was given by the Minister of Ex-
ternal Affairs or by me, the Govern-
ment is the same. I only wanted to
correct it. My reply would have also
been the same. As soon as it appeared
m the Hindustan Times, the hon. mem-
ber knows that it takes time when the
papers come through the department.
Let me tell the hon. member, I do not
believe in hiding anything. 1 believe in
taking up a stand on the floor of the
House so that even my worst critic will
not say that I am inclined to make a
wrong statement. It never pays. On
the other hand, it pays to build up a
reputation that a man is not given to
cvading or hiding. This happened on
22nd Fcebruary. It naturally takes time
to come to our notice after it is pro-
cessed by the department. 1 have just
got it. 1 would only tell him that the
fact that we took up this question with
the Government of USSR and for some-
time it stopped is a feather in our cap.
It is an indirect admission. On a point
which appeals to his intelligence, he
should concede.

Then, he has dealt with the espionage
activities carried on by Novosti. He
has referred to my reply that 1 have read
the newspaper reports, but it is not pos-
sible for us either to verify or to contra-
dict it. He has referred to the Kenyan
Government taking action against the
representative of Novosti.  Are they go-
ing to supply us proof about it? Will
it be right for us to ask them whether it
is right? Can I say that the allegation
made by the Kenyan Government is
correct 7 The only thing I can say is,
I have gone into the report in the papers
and 1 have no reason either to contradict
or confirm it. In diplomatic language,
what does it mean ? (Irterruptions) .
I am* not using any harsh words.
You said that I must resign. My resig-
nation does not depend upon you, it
depends upon Members of my party
and not you.



2083 Agreement with PHALGUNA

My hon. friend, Shri Rabi Ray asked,
are you prepared to enter into such
agreements with others ? On the floor
of this House I have made a statement
that I am prepared to enter into the
same type of agreement with any other
country in the world, and the fact that
no country has come forward shows
that the agreement is more favourable
to India and not to others * (Interrup-
tion). I am receiving materials from
USA, 1 am sending material to them,
they are sending material to me and so
on. They are not obliged to distri-
bute. ... At least on paper there is an
obligation to distribute so far as APN
is concerned. Who will undertake . the
responsibility of distributing as far as
. APN is concerned.
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SHRI K. K. SHAH : Onc day it is
CIA, the other day there is somebody
from KGP, Why do we want to be
pushed by these pressures ? Let us do
what is in the interest of this country.
On paper at least it is there. I must
have got your thanks for scoring on the
wording. Shri Bharadwaj deserves con-
gratulations for this agreement which is
something in our favour. In this draft
he has scored over the draftsmen of the
Russians.

SHRI BAL RAJ MADHOK : Are

the Russians fools to take him there and
pay him the fare ?

SHRI K. K. SHAH: Everybody
thinks he is a clever man. The man
who laughs last is the clever man.

SHRI CHANDRA JEET YADAV
(Azamgarh) : Sir, the allegation is there
that he has been paid by the Russians.
The hon, Minister must clear this point
on behalf of the officer,

SHRI K. K, SHAH : As far as the
officer is concerned, he is one of the

L10LSS/68—1010—10-9-68—GIPF.

16, 1889 (S4AKA4) NOVOSTI 2084

(H.A.H. Dis)

most dependable officers you can ever
get. He is also a clever man,

SHRI D. N. PATODIA : No other
country has signed this agreement,

SHRI K. K. SHAH: Novosti has
entered into such agreements with eighty
people. Because Russia never keep any.
thing oral, they have put it down in
writing.

SHRI D. N. PATODIA : How does

it happen in the case of America and
Britain without any agreement ?

SHRI K. K. SHAH: Convey my
thanks to them because the oral under-
standing continues between wus. Since
you have forced me, tell me how many
English films I am importing from

America and England. Do they not
affect the social structure of this
country ?

SHRI D. N. PATODIA: You are
diverting.

SHRI K, K, SHAH : You have been
saying that there are three methods in
which this country’s social structure is
being affected.

What is this international living 7 We
have to take a balanced attitude so long
as we want, in the context of the overall
situation in the world, to carry on friend-
ly relations with both. We have to put
up with certain things. 1 am very
happy I got an opportunity. I am thank-
ful to you. I want to convert you to
my way of thinking. So far as our
material is concerned, I have been told
that our material has been sent to some
of the papers in Russia. I am trying to
get the publications so that T can be of
assistance to this House, With these
words, I thank the House for giving me
an opportunity to explain the case.

19.56 HRrs.
The Lok, Sabha then adjourned till

Eleven of the Clock on Thursday,
March T, 1968/Phalguma 17, 1889%
(Saka).



